NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 960 of 2026

IN THE MATTER OF:

Udit Karan Chandhok, Suspended Director of Wcube ...Appellant
Solutions Private Limited

Versus
Swatee Agrawal & Anr. ...Respondents

Present:
For Appellant : Present but appearance not marked.

For Respondents : Ms. Shruti Kanodia, Mr. Rishabh Dua, Ms. Sejal
Gupta, Advocates for R-1.

Mr. Harikesh Anirudhan, Advocate for R-2.

ORDER
(Hybrid Mode)

22.05.2026: This appeal has been filed against order dated 08.05.2026
by which Section 7 application for total amount of Rs.1,57,14,247 /- has been
admitted. Learned counsel for the Appellant, at very outset, submits that he
is ready to deposit entire amount before the Registrar, NCLAT in an interest

bearing account within a weeks’ time.

Learned counsel for the Respondent No.1 appears and accept notice.
Respondent No.2 also appears thorough counsel. Let Respondent No.1 obtain
instructions. Respondents are allowed two weeks’ time to file reply, if any,

within two weeks.

List this appeal on 16.07.2026.

Cont’d.../



In the meantime, Resolution Professional may collate the claims but

shall not constitute the CoC and no further steps be taken part from collation

of claims.
[Justice Ashok Bhushan]
Chairperson
[Barun Mitra]
Member (Technical)
Archana/md
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